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CONMT. PET.(C) No. 1169/2019 in MA 873/2019 in C.A. No. 9973/2018

MR. NISHITH DOSHI, CHIEF MANAGER, ASSET RECONSTRUCTION 
COMPANY (INDIA) LTD. (ARCIL), & ORS.   Petitioner(s)

                                VERSUS

HARAVTAR SINGH ARORA & ORS.                        Respondent(s)

(FOR ADMISSION)
 
Date : 29-11-2019 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE S. RAVINDRA BHAT

For Petitioner(s) Mr. Rajesh Kumar-I, AOR
Mr. Anant Gautam, Adv.
Mr. Sorabh Dahiya, Adv.
Mr. Vibhu Sharma, Adv.
Mr. Anmol Mehta, Adv.

                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Contemnor No.2 - Ajmer Singh Bhullar has yet to be evicted

from the premises.  The Director General of Police, Chandigarh will

ensure  that  this  person  is  evicted  from  the  premises  within  a

period of 3 days from today.

List thereafter. 

Copy of this order be given dasti.

(R. NATARAJAN)                                  (NISHA TRIPATHI)
COURT MASTER (SH)                                BRANCH OFFICER
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